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FORM-A
PUBLIC ANNOUNCEMENT
[Under regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016]
FOR THE ATTENTION OF CREDITORS OF PURICONSTRUCTION PVT. LTD.

Name of Corporate Debtor Puri Construction Private Limited

Date of incorporation of Corporate Debtor | 02.02.1971

‘Authority under which Corporate Debtor
is incorporated / registered

Registrar of Companies, Delhi & Haryana
Corporate Debtor Identity number

U45201DL1971PTC005522

“Address of the registered office of the
Corporate Debtor

4-7B, Ground Floor, Tolstoy House 15 & 17,
Tolstoy Marg, New Delhi- 110001

Insolvency commencement date in
respect of Corporate Debtor
Estimated date of closure of
‘Insolvency Resolution Process

10.01.2019 (the same has been
communicated on 11.01.2019)
10.07.2018 (180 days from the date of
communication of the order i.e. 11.01.2019)

.°°i ~N A ﬂ:ﬁ @’!\’i.—‘

Name and registration number of the
Interim Resolution Professional acting
as Interim Resolution Professional

Tarun Kumar Banga, Regn. No.
IBBI/IPA-001/IP-P00150/ 2017-18/10314.

9. | Address and emall of the Interim
Resolution Professional, as registered
with the Board

S-15/15, DLF City Phase-3,
Gurugram-122002, Haryana,
Email : bangatarun@yahoo.co.in

10.| Address and email to be used for
correspondence with the Interim
Resolution Professional

S-15/15, DLF City Phase-3,
Gurugram-122002, Haryana
Email : pcplcirp@gmail.com

11.| Last date for submission of Claims 24.01.2019 (14 days from the date of

intimation of order to Insolvency Professional)

12.| Classes of Creditors, if any, under
Clause (b) of sub section (6A) of
Section 21, ascertained by the Interim
Resolution Professional

Flat Buyers

13.| Names of Insolvency Professionals
identified to act as Authorised
Representative of Creditors in a class
(three names for each class)

i. Mr. Brij Nandan Kalra, Insolvency
Professional, Regn.No. IBBI/IPA-003/
IP-N00014/2017-2018/10103, having his
office at B-001, Park View Anand Bestech
Sector-81, Gurugram, Haryana

Email : bnkalra@gmail.com

ii. Mr. Sanjay Kohli, Insolvency Professional,
Regn. No. IBBI/IPA-001/IP-P01065/2017-2018/
11774 having his office at D-21 A, South
Extension 2, New Delhi-110049

Email : sanja kohIi73ﬁ@yahoo.com

iii. Ms. Anju Agarwal, Insolvency
Professional, Regn. No. IBBI/IPA-001/IP-
P00106/2017-2018/10213, having her office
at 73, National Park, Lajpat Nagar IV,

New Delhi-110024

Email : anju@insolvencyservices.in

INDIAN OVERSEAS BANK

A //\ Asset Recovery Management Branch
T Rachna Building, 4th Floor, 2, Rajendra Place, Pusa Road,

V\// New Delhi -110 008, Ph.: 011-25758124, Email: iob1997@iob.in
SALE NOTICE FOR SALE OF IMMOVABLE PROPERTIES

[Under Proviso to Rule 8(6) of Security Interest (Enforcement) Rules)
E-Auction Sale Notice for Sale of immovable Assets under the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with
proviso to Rule 8(6) Of Security Interest (Enforcement) Rules, 2002
Notice is hereby given to the public in general and in particular to the Borrower(s) and
Guarantor(s) that the below described immovable property mortgaged’ charged to Indian
Overseas Bank. the physical possession of which has been taken by the Authorised Officer
of Indian Overseas Bank, willbe soldon "As is where is”, "As is what is” and “Whatever there
is” basis on 02.02.2019, for recovery of Rs.7,99,34,094/- (as on 30.11.2015 with further
interest & costs) due to Indian Overseas Bank from M/s Factor Infotek Pvt Ltd and M/s Josh
Infratech Pvt Ltd, Mrs Pallavi Gupta, Mr. Pankaj Kumar Chaudhary & Mr. Nitin Kumar.
The reserve price will be Rs.63,02,000/- and the earnest money deposit will be
Rs.6,31,000/-, (The Reserve Price isinclusive of Tax under Sec. 194(IA) of ITAct)

DESCRIPTION OF THE IMMOVABLE PROPERTY

Freehold Property Bearing No. D- 43, Front Portion Ground Floor without Roof
Right, Measuring 900 Sq Ft, situated in the area of Village Rajpura Chhaoni,
colony known as Old Gupta Colony, Delhi-110009, which is owned by Smt. Pallavi
Gupta Wo Shri Deepak Gupta

Not Known to the Bank

For detailed terms and conditions of the sale, please refer 1o the link provided on Indian
Overseas Bank's website |.e. www.iob.in

[https:/iwww.iob.inTenderDetails. aspx?Tendertype=E_Auction)

This may also be trasted as a Notice under rwe-8(6) / Ruwle 9(1) of Sscunty Intevest (Enfarcament)
Rufes, 2002 to the barrowen's and guavanfor’s of the said \aan abow! hofding of e-avction an the above
mentioned dale

Known Encumbrance if any

Date: 11.01.2019 Authorised officer

Place: New Delhi

FORM A
PUBLIC ANNOUNCEMENT
{Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

1. |Name of Corporate Debtor Wianxx Impex Private Limited

2. | Date of incorparation of Corporate Debtor 27.07.1995

3. | Authority under which Corporate Debtor is RoC-Delh

incorporated / registered

SHRI MATA VAISHNO DEVI SHRINE BOARD, KATRA (J&K)
Engagement of Architect

Shri Mata Vaishno Devi Shrine Board, a statutory
autonomous body, invites eligible and interested Candidates/
Firms for ‘Walk-in-Interview’ for providing the services of
‘Architect’ on monthly fixed emoluments basis (which is nego-
tiable). The interview shall be held at Kalika Dham, Jammu
(near Railway Station, Jammu) on 22.01.2019 at 10.00 A.M.

The application form and detailed employment notice is
available on Shrine Board’s website: www.maavaishnodevi.org .

Advt. No. 04/2019 Sd/- (Dr. Arvind Karwani), KAS,
Dated: 12.01.2019 Dy. Chief Executive Officer.

4, |Corporate identity number / limited kabiity
dentification number of corporate debtor

U748930L1595PTCOT 1191

Registered Office:Suitef#d, 502, 5th Floor,
Sahyog Buiding-58 Nehru Place, New
Delhi-110019 Soeuth Delhi-110019

5, |Address of the regstered offica and principal
office (if any) of corporate debior

6. |Insclvency commencement date in respect of
corporate debtor

02.01.2019 (IRP received communication
from Hon'ble NCLT, New Delhion 10.01.2019)

7. | Estimated date of closure of insolvency
rasolution process

30.06.2019 (180 days from the
Insolvency Commencement Date)

FORM “A”
PUBLIC ANNOUNCEMENT

{Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016}

FOR THE ATTENTION OF THE CREDITORS OF KOMOREBI EXPORTS PRIVATE LIMITED
RELEVANT PARTICULARS

1. | Name of Corporate Debtor KOMOREBI EXPORTS PRIVATE LIMITED

2. | Date of Incorporation of Corporate Debtor | January 06, 2016

NAME - PREETI JAISWAL
Regn. No. IBBI/IPA-001/IP-PD0523/2017-
2018110948

8. | Name and registration number of the
nsolvency professional acting as interim
rasolution professional

9, | Address and e-mall of the intenm resolution
professional, as registerad with the Board

ADDRESS- A-3/312 Milan Vihar Apartments
72, P Exlension, New Dehi, National Capital
Territory of Delhi, 110092

Regd. E-mail .capreetigoyal @grmail.com

ADDRESS-405, Arunachal Building,
Barakhamba Road, New Delhi - 110001,

10 Address and e-mail to be used for

correspondence with the interim resolution
professional Email - ip.wianxx@gmail.com

11.] Last date for submission of claims 24.01.2019

3. | Authority under which Corporate Debtor is | Registrar of Companies, Kanpur
incorporated / registered

4. | Corporate Identity Number / Limited Liability | U18204UP2016PTC075516
Identification Number of Corporate Debtor

5. | Address of the Registered Office and
Principal Office (if any) of Corporate Debtor

Registered Office :

C-199/S1, Shalimar Garden, Extn.-l|
Sahibabad, Ghaziabad, UP 201005

January 10, 2019 (Certified copy of the NCLT
order for IRP appointment was received on
January, 11, 2019)

9th July, 2019 (180 days from the date of
commencement of resolution process.

6. | Insolvency Commencement date in respect
of Corporate Debtor

7. | Estimated Date of Closure of Insolvency
Resolution Process

12| Classes of creditors, if any, under clause (9) of| Financial Creditors
sub-sechon (B6A) of section 21, ascartained by
the interim resolution professional

14.] (a) Relevant forms and(b) Details of
authorised representatives are available at

https://ibbi.gov.In/downloadform.nhtml
Insolvency and Bankruptcy Board of India (IBBI)
7™ Floor, Mayur Bhawan, Shankar Market,
Connaught Circus, New Delhi -110001

FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons)
Regulations, 2016)
For the Attention of the Creditors of Granite Gate Properties Pvt. Ltd.

13 Names of Insolvency Professionals identified | 1.Mr. And Kumar
{0 act as Autharised Reprasentative of creditors | 2. Mr.Rajiv Ratlan

Notice is hereby given that the National Company Law Tribunal, Principal Bench, New Delhi,
has ordered the commencement of a corporate insolvency resolution process against Puri
Construction Private Limited on 11.01.2019.
The Creditors of Puri Construction Private Limited are hereby called upon to submit a proof of their claims
on before 24.01.2019 to the Interim Resolution Professional at the address mentioned against ltem 10.
The Financial Creditor shall submit their proof of claims by electronic means only. The Operational
Creditors, including workmen and employees may submit the proof of claims by in person, by
post or electronic means.
A Financial Creditor belonging to a class, as listed against the entry No.12, shall indicate its
choice of Authorised Representative from among the three Insolvency Professionals listed
against entry No.13 to act as Authorised Representative of the class [Creditors under Clause
b) sub-section (6A) of Section 21] in Form CA.

he submission of claims is to be made in accordance with Chapter IV of the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons) Regulations,
2016. The claim with proofis to be submitted in following specified forms along with documentary
proof in support of claim :

Form B Claim by Operational Creditors except workmen and employees

Form C Claim by Financial Creditors

Form CA : Claim by Financial Creditors in a class

Form D Claim by workmen or an employees

Form E Claim submitted by an Authorised Representative of workmen or employees
Form F Claim by Creditors (other than Financial Creditors and Operational Creditors)

Submissions of false or misleading proofs of claim shall attract penalties.
Place : New Delhi (Sd./-) Tarun Kumar Banga, Interim Resolution Professional

SL RELEVANT PARTICULARS

GRANITE GATE PROPERTIES
PVT. LTD.

1 | Name of corporate debtor

2 | Date of incorporation of 16/05/2007

corporate deblor

3 | Authority under which corporate
debtor is incorporated / registered

Registrar of Companies, NCT of
Delhi & Haryana under Companies
Act, 1956

4 | Corporate Identity No. / Limited | U45200DL2007PTC202952
Liability Identification No. of

corporate debtor

n a class (Three names for each class) 3.Mr. Akarsh Kashyap
14 1(a) Relevant Forms and (a) hitp./iwww.ibbi,gov.inddownloadiorm. himil
\ (b) Details

(b) Details of authorized representatives

are available at: 1. Mr. Anil Kumar- Regn. No. I8BIN1PAO01/IP-

PO0144/2017-2018/10308

E-mail - anlZ566@gmail com

303, Chandra GHS Lim#ed, Golf Course Road,
PlotNo. 64, Seckor-55, Gurgaon, Haryana- 122011
2. Mr. Rajiv Rattan - Regn. No. IBBINPA-
LO11NP-PDJS01/2017-2018/11501

E-mail : carajrattanggmail com

RTF-32, Royal Tower Markel, Shipra Suncily,
Indirapuram, Ghaziabad, Ustar Pradesh- 201014
3. Mr. Akarsh Kashyap - Regn. No. IBBINPA-
DO1/IP-PDOSG6/2017-2018/11042 E-mai
akashyap2002@yahoo.com

D-3, LGF, Lajpat Nagar-1, New Dehi, Nalional
Capilad Territory of Dedhi- 110024

5 | Address of the registered office
and principal office (if any) of
corporate deblor

C- 23, Greater Kailash Enclave,
Part- I, New Delhi- 110048
OTHER OFFICE:- Tech Boulevard,
Central Block, Plot No. 6,
Sector-127, Noida 201301

10/01/2019 Vide NCLT Order (The
same has been communicated by
NCLT on 11/01/2019)

6 | Insolvency commencement date
in respeact of corporate debtor

Date : 12.01.2019
e ——————

FORM A
PUBLIC ANNOUNCEMENT

Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016
FOR THE ATTENTION OF THE CREDITORS
OF TDI INFRASTRUCTURE LIMITED
Relevant Particulars

1 Name of Corporate Debtor TDI INFRASTRUCTURE LIMITED

2 Date of incorporation of corporate 04/03/1997
Deabtor '

3 Authority under which corporate Registrar of Companies, NCT of
dabtor is incorporated/registered  |Delhi & Haryana

4 Corporate Identity Number/Limited |U70102DL1997PLCO85551
Liability identification Number of
corporate debtor

5 Address of the registered office &
principal office of corporate deblor

Registered Office :TD! Infrastructure
Limited, 10, Shaheed Bhagat Singh
Marg, New Delhi - 110001
Corporate Office: TDI Infrastructure
Limited, UG Floor, Vandana Bullding
11, Tolstoy Marg, Connaught Place
New Delhi - 110001

02.01.2019 (As per the order of
NCLT.New Dol Banch. Court no. |
CP No. (IB)-1541(ND) 2018

Copy of the order recesved by the IRP
jon 10,01.2019

6 Insolvency commencement date
In respoct of corporate debtor

N

/ Estimated date of closure of 180 days from insolvency commencement
Insolvency resolution professional | date

8 Name and the registration number |Aditya Kumar
of the resolution professional acting| Regn No: IBBUIPA-001/1P-NO0338
as interm resolution professional 201 7-18/10609

9 Address and Emall address of the |Aditya Kumar
iIMerim resoiution professional, as | 103, Pratap Bhawan, Bahadur Shah
registered with the board Zatar Marg, New Delhi-110002

Emall: aditya@ashwaniassociates. in

10Address and E-mail to be used for |Aditya Kumar
correspondence with the interim 103, Pratap Bhawan, Bahadur Shah
resolution professional Zatar Marg, New Delh-110002

Email: tdiinfracirp@ ashwaniassociates. in

11Last date for submission of claims 124.01.2019

12Classes of creditors, if any, under |Home Buyers
clause (b) of sub-section (6A) of

section 21, ascertained by the

IMerim resoiution professonal

13Names of insolvency professionals | 1. Mr. Rahul Bansal
Identified to act as authorizes IBBIIPA-001/1P-PO0SS9/2017-18/11061
representatives of creditors in a 2. Mr. Anuj Maheshwar
class (Three names of each class) IBB/IPA-QO1VIP-POOSTT/2017-18/11018

3. Mr. Vishawjeet Gupta

(@) Weblink
https://ibbi.gov.in/downloadform._htm
(Forms under Insoivency and Bankrupicy
Board of India (Insolvency Resolution
Process for Corporate Persons)
Regulations, 2016)

(b) Aditya Kumar

103, Pratap Bhawan, Bahadur Shah
Zafar Marg, New Delhi-110002

14(a) Redevant forms and

(b) details of authorized
representatives are avallable at

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process against the TDI
Infrastructure Limited on 02.01.2019 vide order No. CP No. (IB)-1541(ND)2018

The creditors of TDI Infrastructure Limited are hereby called upon to submit thesr
claims with proof on or before 24.01.2019 to the interim resolution professional at the
address mentioned against ltem 10

The financial creditors shall submit their proof of claims by electronic means only
The operational creditors may submit the claims with proof in person, by post or by
electronic means.

A financial creditor belonging to a class, as listed against the entry no. 12, sha
indicate its choice of authorized representative from among the three insolvency
professionals listed against entry no, 13 to act as authorzed representative of the
class Home Buyers in Form CA

Submission of false or misleading proofs of claim shall attract penalties

(Aditya Kumar)
Interim Resolution Professiona

IBBIIPA-001AP-NO0G38/201 7-18/10609

Date: 12.01.2019
Place: New Delhi

Regn. No.IBBI/IPA-001/IP-P00150/ 2017-18/10314 1 _

7 | Estimated date of closure of
insolvency resolution process

08/07/2019 (180 Days from the
date of commencement of CIRP)

8 | Name and registration number of
the insolvency professional acting
as interim resolution professional

Mr. Prabhjit Singh Soni
Registration No: IBBI/IPA-002/1P-
NO00065/2017-18/10143

Address: GG- 1/144/C, Vikas Pun,
Near PVR, New Delhi- 110018
Email: psgurleensoni@gmail.com

9 | Address and e-mail of the interim
resolution professional, as
registered with the Board

FOR THE ATTENTION OF THE CREDITORS OF WIANXX IMPEX PVT LTD
Natice is hereby gven that the National Company Law Tribunal (New Delhi) has ordered the
commencemant of Corporate Insolvency Resolution Process of Wianxx Impex Private Limited on
02.012019(IRP recaived communication fram Hon'ola NCLT, New Delhi on 10.01.2018)
The creditors of Wianxx Impex Prvate Limited are hereby called upon 1o subma thelr ciams with proof on
or befors 24.01.2019 tothe Inferm Rasolusion Professional at the address menficned againstentryNo. 10 abave
The financal creditors shall submil their claims with proof by eleclranic means only Al ather creditors
may submit the claims with proofl in persen, by postor by elecironic means
The claims may be submitied in the spacfied Forms B, C, CA, D, E and F nterms of Requlations 7, 8,84 9 &
%A of the Insolvency & Bankrupicy Board of India (Insolvency Resclution Process for Corporate Parsons)
Regulations, 2016 by the Operational Creditors, Financial Creditors, Workmen or Employees, Authorized
representative of group of workmen & employees, & other credilors respectively, as the case may be
Afinancial creditor balonging %o a dass, as listed against the entry No. 12 abowe, shall indicate its choice
of authorized representative from amang the thrae insolvency professionals listed against entry No.13 to
act as authorized reprasantative of the class in Form CA.

Submission of false or misleading proofs of claim shall attract penalties,
Sd/-
PREETI JAISWAL

Date : 13.01.2019 (Interim Resolution Professional)

8. | Name and registration number of the
insolvency professional acting as Interim | Reg. No.:
Resolution Professional IBBI/IPA-002/IP-N00127/2017-18/10296

9. | Address and e-mail of the Interim Resolution| Shop No. 7, DDA Market, E Block,
Professional, as registered with the board | East of Kailash, New Delhi- 110065
Email; sarvesh_dam@yahoo.com

10.| Address and e-mail to be used for Address: 101, Nipun Plaza, Sector-1, (Near
Correspondence with the Interim Resolution | Max Hospital), Vaishali, Ghaziabad-201010
Professional Mobile : 9818908851

Email: ip.komorebi@gmail.com

11.] Last date for submission of claims January 25, 2019
12.| Classes of creditors, if any, under clause (b) | Not Applicable as information available with
of sub-section (6A) of Section 21, Interim Resolution Professional

ascertained by the Interim Resolution
Professional

13.| Name of Insolvency Professionals identified to; Not Applicable
act as authorised representative of creditors
in a class (Three names for each Class)

14.| (a) Relevant forms, and

Name: Sarvesh Kashyap

(a) web link:
https://ibbi.gov.in/downloadform.html
Physical Address: As above at Sr. No.10
(b) Details of authorized representatives are | (b) Not Applicable

available at:

Notice is hereby given that the National Company Law Tribunal has ordered the commencement of a
corporate insolvency resolution process of the Komorebi Exports Private Limited on 10th January 2019.
The creditors of Komorebi Exports Private Limited are hereby called upon to submit their claims with
proof on or before 25th January 2019 to the interim resolution professional at the address mentioned
againstentry No. 10.
The financial creditors shall submit their claims with proof by electronic means only. All other creditors
may submit the claims with proof in person, by post or by electronics means.
The claims may be submitted in their specified forms such as Form B- Operational Creditor (Except
workmen & employees), Form C-Financial Creditors, Form CA, Financial Creditors in a Class, Form
D- Workman or an Employee, Form E- Authorized Representative of Workmen and Employees and
Form F-Creditors other than Financial Creditors and Operational Creditors.
Afinancial creditor belonging to a class, as listed against the entry No.12, shall indicate its choice of
authorized representative from among are three insolvency professionals listed against entry No. 13
toactas authorized representative of the class [specify class]in Form CA.Not applicable.
Submission of false or misleading proofs of claim shall attract penalties.

sd/-

PLACE : New Delhi Sarvesh Kashyap,

Place: New Delhi IBBUIPA-001/IP-P00523/2017-2018/10948

Address: GG- 1/144/C, Vikas Puri,
Near PVR, New Delhi- 110018
Email: psgurleensoni@gmail.com,
irpgranite@gamail.com

10 | Address and e-mail to be used
for correspondence with the
interim resolution professional

11 | Last date for submission of claims| 25.01.2019

12 | Classes of creditors, if any, under | Home Buyers
clause (b) of sub-section (6A) of
saction 21, ascerlained by the
interim resolution professional

1. Mr. Sunil Kumar Agrawal
IBBI Regn. No: IBBI/IPA-002/IP-
N00081/2017-18/10222)

2. Mr. Ashwani Kumar Gupta
IBBI Regn. No: IBBIIPA-001/IP-
P0O0626/2017-18/11082

3. Mr. Arvind Kumar

IBBI Regn. No: IBBI/IPA-001/IP-
P01120/2018-19/11865

13 | Names of Insolvency
Professionals identified to act as
Authorized Representative of
creditors in a class (Three names
for each class)

Web link:
https://ibbi.gov.in/downloadform. html
Physical Address:

1. Mr. Sunil Kumar Agrawal
Address: E-29, South Extention,
Part-ll, New Delhi- 110049

Email: aggarwalsk21@yahoo.com
2. Mr. Ashwani Kumar Gupta
Address: Flat No.-91, Pocket-E,
Sarita Vihar, New Delhi- 110076
Email: akguptafca@gmail.com

3. Mr. Arvind Kumar

Address: B- 321, Second Floor,
Nehru Ground, NIT

Faridabad- 121001

Email: caarvindchauhan@gmail.com

14 | (a)Relevant Forms and
(b)Details of authorized
representatives are available at:

IBBI/IPA-002/1P-NO0215/2017-18/10667 |

Notice is hereby given that the National Company Law Trnibunal has ordered the
commencement of a corporate insolvency resolution process of the Granite Gate
Properties Pvt, Lid, on dated 10/01/2019 and communicated by email to IRP on dated
11/01/2018.

The creditors of Granite Gate Properties Pvt. Ltd. are hereby called upon to submit
their claims with proof on or before 25/01/2019 to the interim resolution professional at
the address mentioned against entry No. 10

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with proof in person, by post or by electronic
means.

A financial creditor belonging to a class, as listed against the entry No. 12, shall
indicate its choice of authorized representative from among the three insolvency
professionals listed against entry No.13 1o act as authorized representative of the
classin Form CA.

The submission of claims is to be made in accordance with Chapter IV of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for
Corporate Persons) Regulations, 2016, The claim with proof is 1o be submilted in
following specified forms along with documentary proof in support of claim:

FormB: Claim by Operational Creditors except workmen & employees.

FormC: Claim by Financial Creditors,

Form CA: Claim by Financial Creditors in a class

FormD: Claim by workmen oran employee.
FormE: Clamsubmitted by an authorized representative of workmen or an employee,
FormF: Clam by Creditors (other than Financial Creditors and Operational Creditors)

Submission of false or misleading proofs of claim shall attract penalties.

Prabhjit Singh Soni
Interim Resolution Professional
Regn. No: IBBIIPA-002/IP-N00065/2017-18/10143

Date: 12/01/2019
Place: New Delhi
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CIRCLE OFFICE, Recovery Department PNB House, lind Floor, Sector 17-B, Chandigarh,
Ph.: 0172-2710017, Fax: 0172-2710017, E-mail: cochdpad@pnb.co.in

E-AUCTION SALE NOTICE TO GENERAL PUBLIC RULE 8&9 OF THE SECURITY INTEREST (ENFORCEMENT) RULES 2002
PUBLIC NOTICE FOR E-AUCTION FOR SALE OF IMMOVABLE PROPERTIES

\ DATE : 11/01/2019 Interim Resolution Professional

ALLAHABAD BANK

(A Govt. of India Undertaking) A tradition of trust

PUBLIC NOTICE

Notice is hereby given that Share
Certificate No. 115166 for 80 Equity
Share of Rs. 10/- (Rupees ten only)
each bearing Distinctive No.(s)
25224973 -25225052 of Eicher
Motors Limited, having its registered
office at 3rd Floor, Select Citywalk,
A-3 District City Center, Saket New
Delhi 110017 registered in the name
of CHUNI LAL NARANG and
NAVEEN KUMAR BHALLA have

January, the year 2019.

been lost. NAVEEN KUMAR
BHALLA have applied to the
company for issue duplicate redeem the secured assets.

Possession Notice for Inmovable Properties Under SARFAESI Act 2002
Whereas the undersigned being the Authorized Officer of the Allahabad Bank under the Securitisation and Reconstruction of the

Financial Assets and Enforcement of Security Interest Act herein after termed as SARFAESI Act 2002 and in exercise of powers
conferred under Section 13(12) read with Rule 3 of the Security Interest (Enforcement) Rules, 2002 issued demand notice dated
29/10/2018 calling upon the Borrower/ Mortgagor Smt. Poonam Sharma wife of Late Shri Shiv Kumar Sharma of the secured
interest as mentioned hereinafter to repay the amount mentioned in the notice being Rs. 26,61,996.00 with interest thereon within 60
days from the date of receipt of the said notice.

The Borrower having failed to repay the amount, notice is hereby given to the property described herein below in exercise of powers
conferred under Section 13(4) of the said Act read with Rule 8 Security Interest (Enforcement) Rules, 2002 on this 9th day of

The Borrower in particular and the publicin generalis hereby cautioned not to deal with the property and any dealing with the property
will be subject to the charge of Allahabad Bank, Branch Noida Sec-51 for an amount Rs. 26,61,996.00 and interest thereon.
The Borrower attention is invited to provisions of sub section (8) of section 13 of the Act in respect of time available to

certificate. Any person who has any
claim in respect of the said share
certificate should lodge such claim
with the company within in 15 days
of the publication of this notice.

DESCRIPTION OF THE IMMOVABLE PROPERTY
Residential Flat at N-801 Raj Residency, 8th Floor Plot No GC-03-1, Sector -16C, Gaur City Il Greater

Noida West UP

Date : 09.01.2019, Place : Noida

Authorised Officer, Allahabad Bank

“IMPORTANT"

Whilst care is taken prior to
acceptance of advertising
copy, itis not possible to verify
its contents. The Indian
Express (P) Limited cannot be
held responsible for such
contents, nor for any loss or
damage incurred as a result of
transactions with companies,

Delhi-110037.

= OFFICE OF THE RECOVERY OFFICER-II
DEBTS RECOVERY TRIBUNAL-Il, DELHI

4" FLOOR JEEVAN TARA BUILDING, PARLIAMENT STREET, NEW DELHI : 110001

R.C.No.220/2014 BANK OF BARODA VERSUS SH. BADRI KRISHNA MOORTHY.

PROCLAMATION OF SALE UNDER RULE 52(2) OF SECOND SCHEDULE TO THE INCOME TAX
ACT. 1961 READ WITH THE RECOVERY OF DEBTS AND BANKRUPTCY ACT. 1993
CD#1 Shri Badri Krishna Moorty, Proprietor, M/s Chanakya Service Station, 28/5, samalkha (Near Kapashera Police Station) New

CD#2 Shri M.S. Krishnamoorty, C-151, Trinty Tower, DLF, Phase-V, Gurgaon, Haryana. (SINCE DECEASED THROUGH LRS). Mrs.
Lakshmi Krishnamurthy (Wife of CD#2) C-151, Trinity Tower DLF Phase-V, Gurgaon-122001, Haryana

CD#2 (a) Maj. Gen. Shankar Krishnamurthy (Son of CD#2) C-151, Trinity Tower, DLF Phase-V, Gurgaon-122001, Haryana

CD#2 (b) Mrs. Leela Venkataraman (Daughter of CD#2) 4445 Weston Lane N Plymouth, MN-55446United States of America

CD#2 (c) Mr.BadriKrishnamurthy (Son of CD#2) B-102, Ambience Lagoon, NH-8, Gurgaon, Haryana

CD#2 (d) Shri Sanjeev Jain, C-3/15, Ashok Vihar, Phase-Il, Delhi-110052

CD#3 Mrs. Geeta Badri, B-102, Ambience Lagoon, NH-8, Gurgaon, Haryana

CD#4 M/s. ChanakyaAutomobiles Inida Pvt. Ltd. PlotNo. 10, Wazirpur Press Area, Delhi-110035.

SALE ’

PROCLAMATIO[‘IJ

associations or individuals
advertising in its newspapers
or Publications. We therefore
recommend that readers
make necessary inquiries
before sending any monies or
entering into any agreements
with advertisers or otherwise
acting on an advertisement in
any manner whatsoever.

Certificate.

noon, if required.

punjab national bank

...the name you can BANK upon !

E-AUCTION /
SALE NOTICE

undersigned.

Security Interest (Enforcement) Rule, 2002

mentioned as under.

auction second time).

E-Auction Sale Notice for Sale of Immovable Assets under the ‘Securitization and Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 read with provision to 8(6) of the

Notice is hereby given to the public in general and in particular to the borrower(s), mortgagor(s) and Guarantor(s) that the below described immovable property(ies) mortgagedicharged to the Secured Creditor, the
constructive/ physical (whichever is applicable) possession of which has been taken by the Authonzed officer of Punjab National Bank, Secured Creditor, will be sold on™ As is where is”, “As is what is”, and
“Whatever there is” on 18.02.2019 from time 11.00 A.M. to 1.00 P.M for recovery of amount, as mentioned below due to the Punjab National Bank secured Creditor from below Named borrower(s), mortgagor(s)
and Guarantor (s) . The Reserve price and the earnest money deposit of all Imnmovable Assets are mentioned below in the table. A short description of the immovable property with known encumbrances, if any, is

For Detailed terms and conditions of the sale, please refer to link provided in (1) www.//pnbindia.in, (2) www://pnbindia.biz, (3) https://eprocure.gov.in/epublish/app
" Itis open lo the Bank to appoint a representative and 1o make self-bid and participate in the auction. (Note: This clause is to be incorporated only when auction has failed once and bank is going in for

LAST DATE OF SUBMISSION OF BID: 14.02.2019

SCHEDULE OF SALE OF THE SECURED ASSETS

Whereas as per Recovery Certificate N.J. 220/2014 dated 27.06.2014 drawn by the Presiding Officer, Debts Recovery Tribunal-II
mentioning a sum of Rs.4,66,57,359/- (Rupees Four Crores Sixty Six Lacs Fifty Seven Thousand Three Hundred And Fifty Nine
Only), has become due from you as per the ibid Recovery Certificate drawn in OA No.151/2012 by the Presiding Officer, Debts
Recovery Tribunal - I, Delhi. The applicant is entitled to recover a sum of Rs.4,66,57,359/- (Rupees Four Crores Sixty Six Lacs Fifty
Seven Thousand Three Hundred And Fifty Nine Only) form the Cds Jointly and / or severally with simple Interest @16.50% p.a. from
03.07.2012 onwards untill recovery for Rs. 1,50,000/-

2. And whereas the undersigned has ordered the sale if property mentioned in the Schedule below in satisfaction of the Recovery

3. Notice is hereby given that in absence of any order of postponement, the said property shall be sold by e-auction and bidding shall
take place through "Online Electronic Bidding" through the website https://drtauctiontiger.net M/s. E-procurement Technologies
Limited, B-704-5, Wall Street-Il. Ellis Bridge. Ahmedabad-380006 Contact No. +91 079-40230816-820, 079-402830831.833. e-
mail- supportf@aurtiontiger.com on 15.02.2019 between 11.00 a.m.to 12.00 noon with extensions of 5 minutes duration after 12

4.The sale shall be of the property of the CD(s) above-named as mentioned in the schedule below and the liabilities and claims attaching
tothe said property, so far as they have been ascertained, are those specified in the schedule against each lot.

5.The property shall be put up for the sale as specified in the schedule. If the amount to be realized by sale is satisfied by the sale of a
portion of the property, the sale shall be immediately stopped with respect to the remainder. The sale will also be stopped if, before
auction is knocked down, the arrears mentioned in the said certificate, interest costs (including cost of the sale) are tendered to the
officer conducting the sale or proofis given to his satisfaction that the amount of such certificate, interest and costs have been paid to the

6. No officer or other person, having any duty to perform in connection with sale, however, either directly or indirectly bid for, acquire or
attemptto acquire any interestin the property sold.

7. The sale shall be subject to the conditions prescribed in the Second Schedule to the Income Tax Act, 1961 and the rules made
thereunder and to the following further conditions:-

7.1 The particulars specified in the annexed schedule have been stated to the best of the information of the undersigned, but the
undersigned shall not be answerable for any error, mis~statement or omission in this proclamation.

7.2 The Reserve Price below which the property shall not be sold is Rs.3,48,00,000/- (Rupees Three Crores and Forty Eight Lacs
Only) and the Earnest Money Deposit (EMD) is Rs.34,80,000/-' (Rupees Thirty Four Lacs Eighty Thousand Only).

7.3 The interested bidders, who have submitted their bids not below the reserve price, alongwith documents including PAN Card,
identity proof, address proof, etc., and in the case of company, copy of resolution passed by the board members of the company or any
other document confirming representation/attorney of the company also, latest by 13.02.2019 before 4.00 PM in the Office of the
Recovery Officer-Il, DRT-II, Delhi, shall be eligible to participate in the e-auction to be held from 11.00 AM to 12.00 Noon on 15.02.2019.
In the case of individual, a declaration if the bid is on his/her own behalf or on behalf of his/her principals be also submitted. In the latter
case, the bidder shall be required to deposit his/her authority and in case of default, his/her bid shall be rejected. In case bid is placed in
the last 5 minutes of the closing time of the auction, the closing time will automatically get extended for 5 minutes.

7.4 The bidder(s) shallimprove their offerin multiples of Rs 1,00,000/- (Rupees One Lac Only).

7.5 The unsuccessful bidder shall take the EMD directly from the Office of Recovery Officer-ll, DRT-II, Delhi/CH, i.e., BANK OF
BARODA, immediately on closure of the e-auction sale proceedings.

7.6 The Successful / highest bidder shall have to prepare Demand Draft/Pay Order for 25% of the bid/sale amount, after adjusting the
EMD, favorilig Recovery Officer-Il, DRT-II, Delhi, A/c R.C. No. 220/2014 by next bank working day i.e. by 04.00 PM with this Tribunal.
7.7 The successful/highest bidder shall deposit, through Demand Draft/Pay Order favoring Recovery Officer-Il, DRT-II, Delhi, A/c R.C.
No. 220/2014, the balance 75% of the sale proceeds before the Recovery Officer-Il, DRT-II, Delhi on or before 15th day from the date of
auction of the property, exclusive of such day, or if the 15th day be Sunday or other holiday, then on the first office day after the 15th day
alongwith the poundage fee @ 2% upto Rs.1,000 and @ 1% on the excess of such gross amount over Rs 1000/- in favour of Registrar,

Sr. Name of Name of Description of mortgaged property Details of Details of Date of Dateof | Statusof | Eamest | Incremental | Details of DRT-II Delhi. (In case of deposit of balance amount of 75% through post the same should reach the Recovery Officer as above).
No. Borrower/ Owner(s)/ encumbrances | Secured Debt Notice Possession | possession| Money | Bid Amount| account in 7.81In case of default of paymentwnhln the prescribed perllod, the propgrty sha'II be r.esold, aﬁgr the issue of fresh proclamation of sqle.
Guarantor & mortgagors of known to the (In Rs) under under |(Physical or| Deposit which EMD is The deposit, afterdefraylng Ithe expenses of the sale, may, if the undersigned tlhlnl_<s fit, be forfeited to the Government and the defaulting
Bank Branch property(ies) Secured Section Section Symbolic) (EMD) to be deposited purchaser shall forfe|tall cla}lms to thg propgrty orto any part ofthe sum for which it may subsequently be sold.
with Contact Creditor 13(2) of 13(4) of l{eurve Amount through 8.The Property is solq “As is whereis bas_ls” and “As is Whatis BaS|s”l o .
Details SARFAES! | SARFAES! Price RTGS/NEFT & 9.The CH Bank_/CHFI isdirected to a.uthentlcate and ver_lfy aboutthe vergmty of the details given herein. _ .
Act Act IFSC Code 10.The undersigned reserves the right to accept or reject any or all bids if found unreasonable or postpone the auction at any time
M LRI Sh Suresh K Residential Plot No. 167, Sector 15,0 Not K Rs. 36,40,206/- | 15.07.2016 | 12.11.2016 | Ph | Rs. 7.30 R PNB. BO: S pilhout assigning any eason. =
'S uresh Kumar | Resigential #ot No , Declor maxe ol Known 8. 36,40, 296/ 5.07.2016 | 14 2016 ySICa S U S . ec T : : : :
Drugmart Pvt. SICEEISEINERI ty in Village Kassar & Sankhol, Bahadurgarh, Distt. Jhajjar| * intt, we.f Reserve Lacs 50,000/~ | 178, Chandigarh Pescription of he property folbe sold Revcre'nttl‘e ﬁfses:ted E::S:Era%fcea ntg cllilgi\;vlafrilnt% :rv\z';?oh?: b:sg
Ltd, BO: Sector kAt P T LT A 01.07.16 Price Alc No DA which property is b ther k prt_ y’|
' Delera, Tehsil 4 0087003171160 or any part thereof : property Is|any other known particulars
17 - B ——" Rs. 72.69 : liable bearing on its nature and value.
Chandigsrh, adurgarh, Distt. Jhahjar Lakh PLl,'rNSBCO((;/?‘S;O-' Mortgaged property (land and building) on plot
e Y nh Sameor|  Netinown | Notkaoun | ot known
The borrower/quarantors are hereby notified to pay the sum as mentioned above along with up to date interest and ancillary expenses before the date of e-auction, falling which the property will be auctioned/sold Mehrauli, OldDelhi Gurgaon Road, New Delhi
and balance dues, if any, will be recovered with interest and cost

Date: 11.01.2019

AUTHORIZED OFFICER
Punjab National Bank, Circle Office, Chandigarh

Place: Chandigarh

(Awinash Chandra)
Recovery Officer-ll, DRT-II, Delhi

——
% Given under my hand and seal on 26.12.2018



Aditya Kumar



